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PART 1V

Acts of the Gujarat Legisiature and Ordinances provimigated and
Regulations made by the Governor.
The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 29th August 1967 is hereby published for general information.
SUMANT M. VIDYARTHI,

Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 8 OF 1967.

(First published after having received the assent of the Governor in the 'Gujorat
Government Gazette” on the 29%th August 1967.)

An Act further to amend the Bombay Sales of Motor S]ﬁirit Taxation Act, 1958,

It is hereby enacted in the RBighteenth Year of the Republic of India as
follows : —

1. This Act may be called thc Bombay Sales of Motor Spirit Taxation (Gujarat ghorg title.

Amendment) Act, 1967
2. In the Bombay Sales of Motor Spirit Taxatlon Act, 1958 (hereinafter Amendment

' f;"v‘,l referred to as “the principal Act”), in section 13, to sub-section (Z), the following® of m‘“;;;:f
of proviso shall be added, namely : — fé’ﬁgl of

“Provided that where a trader has more than one place of business, the

_..Collector may subject to such terms and . conditions_as _may_be  prescribed,— ... —.— ..

permit such trader to submit a consolidated statement relating to all or any of
his places of business to such officer as the Collector may direct.”.

43
IV-Extra-13 (Lino), .
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Insartion of 3, After section 32 of the principal’ ‘Act, the following ne® section shall be
ssotion 3ZA .
in - Bom, inserted, namely :—

LXVI of

1958,

"Power to tra- “32A. The Collector may, after due notice “to the parties, by order in
' &ﬁ"g‘;_ Procee=  writing, transfer any proceedings or class of proceedings under any provisions

of this Act or the rules made thereunder, from himself to any other officer and
he may likewise transfer any such proceedings (including a proceeding- already
transferfcd under this section) from one such officer to another officer or to
himself.

OAfmendment& 4. In section 36 of the principal Act, in sub-section (2), in clause (f), after the
of m“]ggma words “are to be submitted” the words “and the terms and conditions subject o

}'QKVI of ‘which a comsolidated statement may be submitled” shall be inserted,

PRINTED AT THE GOVERNMENT CENFRAL PRESS, AHMFDARAN,
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THE BOMBAY SALES OF MOTOR SPIRIT TAXATION (GUJARAT
AMENDMENT) ACT, 1976,

[ Act No. 8 of 1976]
Enacted by the President in the Twenty-seventh Year of the Republic of India.

AN ACT

further to amend the Bombay Sales of Motor Spirit Taxation Act, 1958,
as in force in the State of Gujarat,

In. exercise of the powers conferred by section 3 of the Gujarat State
44 of Legislature (Delegation of Powers) Act, 1976, the President is pleased to enact
1976- 45 follows : —

1. (1Y This Act may be called the Bombay Sales of Motor Spirit Taxation Shert title
. anfdl comme.-

(Gujarat Amendment) Act, 1976. noement,
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(2) It shall come into force on the st day of April, 1976,

Insertion of 2. In the Bomlbay Sales of Motor Spirit Taxation Act, 1958, as in force in gog.
now secblon (he State of Gujarat, after section 5, the following section shall be inserted, Rﬂ{
.

namely:—— LXVI
of
1958.
Levy and “5A, (1) There shall be levied and collected from every person lable to
e ool Dy tax on the sale of motor spirit under this Act, an additional tax at the
tax. rate of six paise in the rupee on the amount of the tax payable by him under
section 5.

(2) Except as provided in sub-section {I) , the provisions of this Act and
the rules made thereunder shall, so far as may be, apply in relation to the
additional tax leviable under sub-section (1), as they apply in relation to the
tax leviable under section 5.”.

FAKHRUDDIN ALI AHMED.,

President.

K. K. SUNDARAM,
Secretary to the Government of India.
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REASONS FOR THE ENACTMENT

This Bill seeks to amend the Bombay Sales of Motor Spirit Taxation Act,
1958, as in force in the State of Gujarat to give effect to certain taxation pro-
posals. The Bill provides for the levy of an additional tax on the sales of
‘motor spirit liable to tax under that Act at the rate of six paise in the rupee
.on the tax payable. This proposal was announced carlier by the former Chief
‘Minister of Gujarat in his Budget speech presented to the Gujarat Legislative
Assembly on the 13th February, 1976.

2. In view of the urgency of the matter, it is not practicable to consult the
Consultative Committee of Parliament on Gujarat Legislation to be constituted
ander the proviso to sub-section (2) of section 3 of the Gujarat State Legislature
(Delegation of Powers) Act, 1976. The measure is accordingly being enacted
aithout reference to the Consultative Committee,

H. N. RAY,

Sacretary to the Government of India,
Ministry of Finance,

VI-Exiea-11
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TheioHDMngAdtofthoGu}amt Legislature havmg beenassontod to bythe
“Governor on the 15t September, 1980 is hereby published for general information.

N, B, PATHL,
Secretary to the Government of Gujarat, -
- Legal Department.
GUJARAT ACT NO. 11 OF 1980,

(Fim published after having received the assent of the Governor in the “Gu;arat
Government Gazeﬁe” on the 3rd September, 1980). ' '

Aa Act furlher 1o amend the Bombay Sales of Motor ‘Spirit Taxation Act, 1958,

ﬁ]{: is hereby an&otod in the Th:rty first Year of the Repubho of India a8
L R

1. This Aok may bo oalled the Bombay Sales of Motor™ Spmt Tozation g i
(Gu;mt Amendment) Aok, 1980. ] :

Bom, 2 In thonombays.:uofmspmwmmm 1958, fo:neohon Bu

batitution
LXVI 35, the follomng"'peehon shall be mbuhtuted, namely — _ - of motklem 35
1m. .m] . N LXVI of- )

IV—_Extra—23_1 T ' . 1.
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Exemption,  “35. (I) Subject to such- conditions _aa'it may imposs, the State Govern-
- ment may, if it considers necessary so to do.in the public interest, by
notification in the Official Gawette, exempt— .

{a) any olass of traders from- all -or any of the provisions of this Aoty-

®) a-ny‘ specified olass of sales from paymeni of the whole or any-
part of any tax payable under the provisions of this Act..

(2) (@) If under sub-section (I} any olass of traders is exempted from
all or any of ‘the provisions of this' Act subject to any condition then,
in the event of a breach of such condition the trader responsible for such
breach shall cease to be exempt from such provisions. i o
i o 1_.'-..- . .t . .o . [ TR B i P B EY 2 UL SE ]
. (b If under sub-gection (I) any specified class of sales is exempled
from’the whole ‘or any part:of any tax payable-under this Act subject to
any condition, then,; in the event of & breach of such condition m
of any goods so sold the seller or purchaser responsible for such breach
shall notwithstanding anything contained in section 5, be liable to pay
tax to the extent to which the salés were exempted under sub-section
. {I) from the payment of tax. |

- ﬁ{& . {3) ..Every nofification. issued .upder-sub-section (Z) shall be laid for
" mat loss than thirby days before the State Legialature as soon as possible
w.ber it is issued and shall ‘be subject to rescission by the State Legislature
“or to such modification as the State Legislature may meake during the ses-
gion in which it is s0 laidl or the session immediately following. _
PR NPT AN FEEYPRTIN SOY B RIS DT IYY FRR BT T L S S ay
! o 1( ~ Any ‘péhcigsit{n"o'r modification ‘86 inade by  the State Legialature -
shall ba pyblished in the Official Gazette and shall thereupon take effect.”.
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PART IV

Acts of the Gnjarat Legislature and Ordinances promolgated and Regolations
made by the Govergor,

The following Act of the Gujarat Legislature having been assented (o by the
Governor on the 3Ist March, 1981 is hereby published for general information.

J. P. VASAVADA,
Joint Secretary to the Govermment of Gujarat,
Legal Department,

GUIJARAT ACT NO. 16 OF 1981,

(First published after having rcceived the assent of the Governor in the
“Gujarar Government Gazette” on the 31st March, 1981).

An Act further to amend the Bombay Sales of Motor Spirit Taxation Act, 1958.

it is hereby enacted in the Thirty-second Year of the Republic of India as
foliows:; —

1. (I) This Act may be called the Bombay Sales of Motor Spirit Taxation Suors sitle
and

(Gujarat Amendment) Act, 1981,
OO M SLog-

mont.

St . - e .o I
() It shall come into force on the 1st day of April, 1981,

21-1
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Amendmest 2 [y {he Bombay Sales of Motor Spirit Taxation Act, 1958, in section SA, Pagy
5A of Bom. in sub-section (), for the words “at the rate of six paise in the rupee™ the words of

LX¥T of  wat the rate of ten paisc in the rupee” shall be substitated. 1058.
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PART IV

Acts of the Gujarat Legislature and Ordinances prooulgated and
Regulations made by the Guvernor,

The following_Aét of the Gujarat Legislature having been assented to by the
Governor on the 28th March, 1987 is hereby published for general information, -

J. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 15 OF 1987. _ 1

(First published, after having received the dssent of the Governor in the -
“Guajarat Government Gazette” on the 28th March, 1987).

An Act further to amend the Bombay Sales of Motor Spirit Taxation Act, 1958

It is hereby enacted in the Th:rl'.y-elghth Year of the Repubhc of - India
a8 follows:—

1. (1) This Act may be called the Bombay Sales of Motor Spirit Ta.xatlon Short title
(Gujarat Amendment) Act, 1987. e

1
2) It shall come into force on such date as the State Government may, mek

by notification in the Official Gazette, a.ppomt

15-1
IV-Extea-16-1" -
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Amendmeny 138 QUJABAT GOVERNMENT GAZETTE, EX., 28-3.1937

[PART iV Bom.
of seotion . LXVI
&A of Bom. . : o oo
}9.};;71 of 2. In the Bombay Sales of Motor Spirit Tazation Act, 1958, in section 1058, .

5-4, in sub-section (1), for the words “at the rate of ten paise in the rupee”,
the words “at the rate of twenty paise in the ripee” shall be substituted.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR,
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PART IV

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations made by the Governor

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 4th August. 1988 is hereby published for general information.

J. N. BBATT,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. % OF 1988,

( First published, after having received the assent of the Governor in the
* Gujarai Government Gazeite” on the 4th August, 1988)

An Aet further to amend the Bombay Bales of Motar Sprit Texation Aect, 1958.

It is hereby enacted in the Thirty-ninth Year of the Republic of India
as follows:—

1. (I) This Act may be called the Bombay Sales of Motor Spirit Taxa-  Shert
tion (Gujarat Amendment) Act, 1988, _ a‘ﬁ‘ :

commanoe-
(2) It shall come into force on such date as the State Government may, by ment.

notification in the Official Gazette, appoint.

11-1
IV-Ex-11-1
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2. (1) In the Bombay Rles of Motor Spmt. Taxation Act, 1958 (berein-

after referred to as “the principal Act”), in section 5A, 1.9 ab-section (I),

- for the words “at the rate of twenty paise in the rupee”; the words “at

the rate of twenty-live paise in tshe rupee” shall be substltui,eﬂ

(2) The amendment made by sub-gection (}) shall remain effective upt.o

and inclusive of the 3131; Juiy, 1989. -

3. Inthe prmmpal Act, aﬁ;er sectioh 5A t.he fallomng seoticm shall be

ingerted, namely:—

- mestion (I) before furnishing the return for the period in which his turn- -

“5B, (I} Where the turnover of all sales of motor spirit by any
trader liable to pay tax under this Act has excesded Rs. 99,99,999 in
any year, there shall be levided and collected turnover tax on the total
turnover of sales effected by such trader at the rates specified in the Table
below at a stage prescribed under sub-secetion (I) of section B for. the
purpose of levy and collection of tax under this Act

TABLE
Limit of turnover : o - Rate of taxs

Where the total turnover is one crore of rupees Ons per cent. of the
or more but less than three crores of rupees. total turnover.

Where the total turnover is three orores of Orie and one-fourth per
rupees O more but less than five orores of cent. of the total
mpeas. . turnover. -
Where the total turnover is five crores of One and one-half per
Tupees OF INOres . © oent, of the total
tumovm. -

vided that shich tax shall not be levied on any sale of matar qpmt
' whe y exempt Trom, payment of tax under section 35. ‘

'gagg

(2) The turnover tax shall be paid by the trader refened to in sub- -

over of all sales of motor spirit as eomputed from the commencement

of - the financial = year first oxceeds Rs.* 99,99,999. The {ax &0
payable shall be for the period from the commencement of the finaucial

year to the end of the period covered by such return and bhe zader shall .

- ooxtinue to be liable to pay the turnover tax for that year for pli. su'b-
~ sequent periods till the end of that year.

) Exoapt a8 pro\nded in  subseckion (-1«), isiona of this Aeb
and the rules made thereunder shall, 8o far as may be, apply in relation

to the tumnover tax leviable under mb-aeotmn (1) as they apply in rels-
hon to the tax loviable under seotmn 8,

™

S
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£ Notmthsta.ndmg anything contained in this Act, no trader liable
to pay tax under this seotion shall colleot any amount by way of
turnover tax pa.ya.ble by him under thls section.”.

4, Inthe pnnclps,l Act, in geoction 7, for the words and figure “Where
tax ig levied and collected under section 5, the words, figures and letter
“Where tax under seotion -5 and a.ddxtlonaltax under gection BA are leﬂaﬂ

_ and collected” shall be substlt‘ntod.

B. In the prmmpa.l Aoct, in gection 12, in sub-sectlon (1), in clanse (a),
forthe words and figure “nnder section 57, ¢he words, figures and latters “under
sootion 6, BA and BB” shall be gubstituteds .

6, In the principal Act, in Chapter VI, under the heading “Oﬂ‘ences,
Penalties and Procedure”, before seotion 23, the fo]lowmg section shall be
inserted, namely:—

“23AA: If any trader collects any amount by way of tumover tax in
contravention of the provisions of sub-section (4) of gection 6B, he shall be

lisble to pay, in addition to any turnover tax for which he may be liable,—

(3} = penslty equal to suohamountasahallnotbelessthantha'

amount so collested or more than double such amount,in a case where the
Collector has resson to believe that such person has wilfully contmvenad the
provisions of sub—mchon (4} of section OB, and

. (%) & penalty equal to the amount so oolleoted, in any other case.”.

7. In the principal Act, inseoction 27 and in stib-section (2) of section 28,
for the words and figures "C'ode of Crimingl Procedure, 1898” the wards a.nd
figures “Code of Criminal Procodure, 1973” shall be ambstituted. '

8. Inthe principal Act, in séction 30, in aub-aecr.lon (1), in e]ause (*),

- for the words and figure “under section 5” the words, figurea and lstters

“under gection B, BA or, as the case may be, B” shall be sul_}sblt:uted.

9. In the principal Aot in gection 35, in sub-seotion (2), in clause (b), for

: thewordsandﬁgum“mseotaonﬁ” thewords figures and letters * mswtion

5, 5A and 5B”shall be substituted.
- o

OOVERNMENT CENTRAL PERGA, SLNBETRAGLE.
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The following Act of the Gujarat Legislature having been assented to by the Governor
on the 30th March, 1993 is hﬁmhy puhltshad for general information.

R. H. GORI,
Secretary to the Government of Gujarat;
Legal Department.
GUJARAT ACT NO. 8 OF 1993

(]El'lxs.t published, after having recawed the assent of the Governor in the "G'tgamt
Government Gasttes” on the 30th March, 1993). -

AN ACT
further to amendthe Bombay Soles of Motor Spiri Tazation Ac, 1953,
Tt is hereby enacted in the Forty-fourth Year of the Republic of India as follows:—

1. (I) This Act may beealled the Bombay Baleaof Hcrto: Spirit Taxation {Gu
Amendment) Act, 1995, o

(2) It shall come into force on the lst Apn'l. 1993,
i‘?ﬂ = 2. In the Bombay Sales of Motor Spirit Tazation Act, 1958 (hereinafter referred
1998, ~  toas “the principal Act"), in section 5B, in sub-section (), in the Table,—

(I) in the item at serial No. 3, after the words “five crores of rupees or m
thawonis“hﬁ!mthaneightmmofmpm -shall be added;

(2) after the ifem at serial No. 3, the following item shall be added,

namely:—
“4, where the total tumwr is eight erores of Two per
- TUpees Or mOTe. - cent. of the total
1~
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PART 1V

Acts Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gnjarat Legislature, having been assented to by
the Governor on the 15" September, 2005 is hereby ‘published for general
information. .

S. S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 28 OF 2005.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 15™ September, 2005).

AN ACT
further to amend the Bombay Sales of Motor Spirit Taxation Act, 1958.

It is-hereby enacted in the F]ﬁy—Slxth Year of the Repubhc of India as
follows :-

1. This Act may be called the Bombay Sales of Motor Spirit Taxation  gport title.
(Gujarat Amendment) Act, 2005. :

Bom. LXViof 2- In the Bombay Sales of Motor Spirit Taxation Act, 1958 (hereinafter ~Amendment
1958.  referred to as “the principal Act”™), in section 2, after clause (j), the following ©f section

clause shall be inserted, namely :- i;)(gi[:?

1958,
“(1) “tax” means tax, additional tax and tummover tax leviable and

payable under this Act;”.

Ex.-1V-30-1 | 30-1
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Liahility to pay

interest on
delayed
payment,

.Amendment of
section 36 of
Bom. LXVI of
1958,

Amendment of
section 37 of
Bom, LXV] of
1958,

4.

'GUJARAT GOVERNMENT GAZETTE, 15-9-200% - [PART IV

3. In the principal Act, after section 6, the following section shati
be inserted, namely :- '

“6A. (1) Where a trader does not pay the amount of tax within the
time prescribed for the payment, there shall be paid by such trader, for
the period commencing on the date of expiry of the time prescribed
for its payment and ending on date of payment of the amount of tax,
simple interest at such rate, not exceeding eighteen per cent. per
annurn, as may be prescribed, on the amount of tax not so paid or any
less amount thereof remaining unpaid during such peried.

{2)  Where the amount of tax assessed for any period under section
6, subject to appeal under section 16, revision under section 17 or
reference under section 21, if any, exceeds the amount of tax already
paid by a trader for that period, there shall be paid by such trader, for
the period commencing from the date of expiry of the time prescribed
for its payment and ending on date of order of such assessment,
appeal, revision or, as the case may be, reference, if any, simple
interest at such rate, not exceeding eighteen per cent. per annum as
may be prescribed, on the amount of tax not so paid or any less
amount thereof remaining unpaid during such period.

3) Where a trader is liable to pay interest under section 6A and he
makes payment of an amount which is less than the aggregate of the
amount of tax, penalty and interest, the amount so paid by the trader
shall be first applied towards the amount of interest, thereafter the
balance, if any, towards the amount of penalty and thereafier the
balance, if any, towards the amount of tax.

4) The State Government may, by general or special order, waive
the whole or any part of interest payable under this section in such
circumstances, on such terms and conditions and for such period as
may be prescribed.”.

In the principal Act, in section 36, in sub-section (2), after clause (b),

the following clauses shall be inserted, namely :-

5.

“(bb) the rate at which the interest shall be charged under sub-
sections (1) and (2) of section 6A,

(bbb) - the circumstances<in which, the terms and conditions on which
and the period for which the interest may be waived under sub-
section (4) of section 6A;”.

"In the principal Act, in section.37 and the marginal note thercof, for

the word “fees”, the words “fees, interest” shall be substituted.

Government Central Press, Gandhinagar.

Tnsertion of
new section
0A in Bom.
LXVI of 195}
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